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Whether reporters of local papers may be allowed to 
see the judgment 7 Yes. 

To be referred to the Reporters or not 7 

3, 	Whether Their Lord3hips wish to see the fair copy 
of the judgment 7 Yes. 
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JUDGME 

N. SNGUPTA,MMBER (J) The relief sought for by the applicant is to quash 

the orders, copy of which is at Annexure2. 

2. 	The applicant has averred that he was working as a 

Pota1 A3sistant.In 1982 he represented for his transfer to 

the of Lice of the Respondent No.1 i.e. Senior Superintendent 

of Post Offices, Purl Djvigio, from a Post Office at Puri 

where he was then posted. This request of his was acceded to 

and he was really brought back to the Office of the Senior 

Superintendent of Post Offices,Purj Djvjsjon, At the time of 

his transfer to the Office of the Senior Superintendent of 

Post Offices, he was working in the Post Office, Purl 2 

After his representation was allowed, he joined inthe Office 

of the Senior Superintendent of Post Offices,Puri Division 

on 3.2.1989. Thereafter, on 13.7.1989 the impugned order 

cancelling the order of transfer was passed on the ground 

that he (the applicant) had not completed normal tenure at 

his old posting i.e. Post Office, Puri-2. In the application, 

a list of persons who were transferred before completing their 

normal tenure has been given( page 3 of the application), 

possibly with a view to contend ths he( the app1icat) has 

been discriminated against. 

3• 	The respondents in their counter have contendel that 

the applicant was working as an Office Assistant in the 

Office of the Respondent No.1 from 29.4.1980 to 11.5.1984 and 

5 	ordinarily, he would have been transferred from that post. 

But the applicant made a representation to continue in that 

MA~~ 	 post for some more time and his representation was allowed. 
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Thereafter, the applicant was transferred to the Sub Post Office, 

Purl 2 on 31.5.1986 and again the applicant represented on 

20.8,1987 to Respondent No.1 to transfer him to the Office of 

the Respondent N6.1. That was after a lapse of only 1½ years 

in the Post Office, Puri 2. After that he was transferred to 

the Office of Respondent No.1 as per Annexure]., on 27.1,1989. 

4, 	W have heard Mr,D,P.Dhalsamant, learned counsel for the 

applicant and Mr,A.K.Misra, learned 3enior Standing Counsel 

for theCentral Aninistrative Tribunal at some length. The 

facts are rather simple and the only question 	be gone into 

by this Tribunal is whether could it interfere with the 

administr:tor's view abo't the necessities of posting of a 

particular person at a particular place more so when there are 

Rules in suport of such transfers or postings, The Postal 

-1anual prescribes that an officer should not ordinarily be 

brought back to the same Divlsion,Sub_division or post until 

a lapse of an interval equivalent to the maximum period for 

which the post may be held as fixed in the preceding Rules. 

On referring to Rule 60, it would be found that the tenure 

of posting of a clerk in the Offices of Superintendents 

( Item No.5) is 4 years. From the statements of facts it is 

apparent that the applicant had previoisly cpleted 4 years 

in the Office of the Senior Superintendent of Post Offices and 

he had not completed 4 years in any Post Office i.e. Puri-2. 

Such being the case, and in view of the recent pronouncement 

of the Hon'ble Supreme Court that a Tribunal or a Court should 

not interfere in the matters 

there are compelling reasons 

of transfers and 

therafor, we are 

postings unless 

not inclined 
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to quash the order and accordingly, this case stands dismissed 

leaving the parties to bear their own costs. 
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Memb.r (Judicia  f17 
B • R. PATIJ , VICE -CHAIRMAN, 

I agree. 
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Cuttack Bench, Cuttack. 
$eptinher 7, 1989/Sarangi. 

I. •S•IIISISIss• I... IIt 

Vice-Chairman 

 


